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THE HON'BLE MR.D.SURYA RAO: MEMEER. 
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Application under Seion 19 of the Administrative 

Tribunals Act, 198, praying that in the circumstances stated. 	-- 
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ORIGINAL APPLiCATION NO. 335/ 87 

COUNSEL FOR APPLICANT: [fiR, V. VENKATARAMANA 
. 

COUNSEL FOR RESPONDENTS : MR. P. VENKATARAIfiA REDDY, S.C. for Rlys. 

ORDERS OF THE TRIBUNAL DATED -5-1987. : 

The applicant, who was wo!kinq as an Off"icp Suçfdt. 

in the Divisional Personnel Officer's Office, Suth Easttrn 

Railway, Waltair, wasretired by the Railway administration 

From s:rvice on 30-6-1986 	(afternoon) on attainino the 

ape of superannuation of 58 years of age. He has submitted 

all the necessary papers for sanction of Pension, Commuta-

tion of Pension, Death-cumRetir.ment Gra&iity etc. The 

applicant submits that so far he has been sanctioned only 

Provisional Pension and that other pensionary benefits 

have not been sanctioned to him.. He has submitted a repre-

sentation dated 29-3-1906 requesting for settlement of his 

Pension etc. in terms of Railway Boards Letters no.r(E)III/ 

76/PNI/3 dated 8-4-19176 and E(D&A)05/R06/49 dated 24-2-1985. 
more than 

Even though/six months have elapsed, the represtntation 

has not been disposed of. 

2. 	We have heard the Learned Standing Counsel for 

V 9 

	

	 the Railways Mr.P.Vankatarama Reddy, iz for the Respondents 

)snd also. Counsel for the Applicant. 
S 

J. 	We direct the Respondents to dispose of the repre- 

sentation of the applicant according to rules within six 

months from the date of receipt of this order and we consider 

that no further order is required at this stage. If the 

applicant reels aggrieved against the said order, he can 

approach this tribunal for redressal of his grievance. 

With these directions, the application is disposed of at 

the time of admission itself. 

&Fj 6L~~ ~ 
(n.N.JAt.AsxriHA) 	 (D.SURYA RAn) 
Vice-Chairman 	 MemhEr(Judl.) 
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